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Absorption of labourers working under 
♦he Contractors of F.C.I., Darbhanga, Bihar

3638 SHRI BHOGHNDRA JHA: Will 
Minister of AGRICULTURE be

Pleased to slate:

(a) whether several persons have been 
•tow* the work of handling and transpor* 
,ln8 of t'oodgrains under the contractors 
appointed by, the Food Corporation of 

: to*a from 1957 to 1971 at Jai Nagar in 
Dl̂ *ct Darbhanga, Bihar;

(b) whether it is now proposed to 
undertake the work departmental^ by 
keeping labourers on monthly payment 
basis; and

(c) whether the labourers already work­
ing for the Food Corporation of India 
under the contractors appointed by it will 
be absorbed as labourers under the new 
set up ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) Yes, Sir; 
but the Food Corporation of India took 
over Jai Nagar depot from 26-12-1967.

(b) No, Sir.

(c) Does not arise.

Amendment of prevention of cruelty to 
Animals Act, 1960.

3639. SHRI BRIJ RAJ SINGH KOTAH: 
Will the Minister of AGRICULTURE be 
pleased to sta te :

(a) whether Government have taken 
any decision about amending the prevention
of cruelty to Animals Act, 1960; and

(b) if so, when an amending Bill is 
likely to be brought before Parliament?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI SHER SINGH ): (a) Government 
have decided that it is not necessary to 
undertaken legislation to amond the Preven­
tion of Cruelly to Animals Act, 1960, 
for the present.

(b) Does not arise.

National Social Security Scheme

3640. SHRI BRIJ RAJ SINGH KOTAH: 
Wili the Minister of LABOUR AND 
REHABILITATION be pleased to state ;




